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would like to ask the Minister whether 
he has taken out any percentage of 
losses besides the under-utilisation of 
the plants by way of shortage of raw 
material, loss du? to inefficiency, ad
ministrative losses and labour 
troubles?

SHRI S MOHAN KUMARA- 
MANGALAM: I do not think it is 
possible to quantify this accurately. 
The accumulated losses are Rs. 179.64 
frores as against equity Investment of 
Rs 594 37 crores. The long-term loan 
is Rs. 416 70 crores.

SHRI N. K. SANGIII The Railway 
Minister said that the demurrage by 
the public sector undertakings during 
1971-72 was Rs. 271 crores. The Rail
way Minister ha: also slated that
major contribution for thit, has been 
by the Hindustan Steel Limited. Will 
you please check up as to what is the 
demurrage paid by the HSL’  Have 
you pmned down the responsibility on 
the officers who are responsible for 
these losses’  More than Rs. 2 crores 
are lost by way oi such demurrage.

SHRI S. MOHAN KUMARA- 
MANCALAM: I have no figures with 
me at the present moment. If he puts 
a separate auestion, I will answer.

SHORT NOTICE QUESTION

Implementation of Kothari Commis
sion's recommendations in respect of 

pay scales of school teachers

+
S.N.Q. 4. SHRI HUKAM CHAND 

KACHWAI:
SHRI JYOTIRMOY BOSU:

Will the Minister of EDUCATION, 
SOCIAL WELFARE AND CULTURE 
be pleased to state:

(a) whether Kothari Commission’s 
recommendations in respect of the pay 
scales of school teachers have been 
implemented by each and every State; 
and

(b) if not, the names of such States?
THE MINISTER OF EDUCATION, 

SOCIAL WELFARE AND CULTURE 
(PROF. S. NURUL HASAN): (a) and
(b). (1) The recommendations of the 
Education Commission, 1964-6G 
(Kothari Commission) in respect of 
pay scales of school teachers are given 
in Statement I, laid on the Table of 
the Sabha. [Placed in Librafry. See 
No. LT-4424/73].

(11) The extent of the implementa
tion ot the above recommendations by 
different States, as reported by State 
Governments, is shown in Statements
II to IV, laid on the Table of the 
Sabha. [Placed in Library. See No. 
LT 4424/73-1
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PROF. S. NURUL HASAN. Sir, 
education is a State subject. The 
recommendations have been forwarded 
to the State Governments and the State 
Governments have to take a decision 
in accordance with their ways and 
means position I am afraid, Sir, it 
is not for me to tell the State Govern
ments as to what the wage structure 
in their States should be in respect 
of a subject which is very much in the 
State List
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PROF. S. NURUL HASAN: We have 
forwarded the recommendations of the 
Kothari Commission to all the State 
Governments. We have also, as the 
House would recall, adopted in 1966 
the national policy resolution on edu
cation which has a definite paragraph 
relating to the teachers, but for obvi
ous reasons, it is put in general'terms. 
I would draw the attention of the 
House to the following paragraph, 
which with your permission. I shall 
read out

‘ Of all the factors which deter
mine the quality of education and 
its contribution to national develop
ment the teacher is undoubtedly the 
most important It is on his per
sonal qualities and character, his 
educational qualifications and pro
fessional competence that the suc
cess of all educational endeavour 
must ultimately depend. Teachers 
must therefore, be accorded an 
honoured place in society Their 
emoluments and other service con
ditions should be adequate and 
satisfactory, having regard to their 
qualifications and responsibilities.".

The policy of the Central Govern
ment has been spelt out in this resolu
tion which has been approved of by 
this House as well. We have for
warded this to all State Governments, 
and as you, Sir, would bear me ant. It 
is not possible for us to issue direc
tives to the State Governments in a
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matter which is entirely within the 
purview of the State Government 
itself
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PROF. S NURUL HASAN: I do 
not consider myself a specialist on 
financial relations between the States 
and the Central Government, but my 
understanding was that the financial 
allocations of the total national re
sources out of the Central revenues is 
done by the Finance Commission, and 
so far as developmental expenditure 
is concerned, it is done by the Planning 
Commission. The Union Ministry does 
not directly give money to the Sttate 
Governments for this particular 
scheme
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SHRI JYOTIHMOY BOSU Moie
than 8,000 Haryana teachers have
courted arrest, 2,000 have been sus
pended and the services of 1,000 have 
been terminated Even lady teachers 
have not been spared, thdy have been 
tortured and terrorised. This is in
the context of the Kothari Commis
sion’s recommendations which are a 
Central Government product.

Hie Minister has given three state
ments, one covering primary school 
teachers, then trained graduate tea
chers and then post-graduate teachers. 
As regards the difference In salaries, 
Haryana boasts to be the richest State 
in the country; they compare them
selves with Punjab. Sut when the 
question of paying wages to teachers 
comes, they violate the recommenda
tions of the Kothari Comflrisritoh. The
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Commission say clearly on p.57 of 
their Report:

“While we realise the need to link 
salaries with the cost of living, we 
think that this can be better done 
through the principle of parity” .

What steps are being taken to imple
ment this particular recommendation, 
to see that parity is maintained bet
ween State and State, specially States 
like Punjab, Haryana, Himachal Pra
desh and Delhi?

Secondly, they had asked for grant 
of dearness allowance. There is a 
specific recommendation on that-

"The principle of parity on which 
dearness allowance is to be paid to 
all teachers should be related to 
those of government servants” .
I want lo know what has been done 

about this.

Thirdly, there is the policy regarding 
posting of teachers 20 miles away. The 
Commission say on thig on p. 62:

“Difficulties often arise m the 
rural areas when no residential ac
commodation is available locally 
and the teacher is compelled to 
stay in another locality. This in- 
referes with the efficiency of his 
work and prevents him from build
ing up proper contacts with pa
rents or undertaking programmes 
of adult education” ..

What is being done in regard to this?

Grant of house rent allowance is 
also another demand. When no resi
dential accommodation is provided, 
adequate provision for house rent al
lowance should be made. This is a 
specific recommendation of the Kothari 
Commission. We would like to know 
what Is proposed to be done on this.

A* Jpant of medical allow
ance at unlloriia rates, there is a 
specific recommendation which says

that suitable assistance in regard to 
sickness or disease and such other 
unforeseen calamities should be given 
We would like to know whether this 
recommendation is being implemented

SHRI SHANKAR DAYAL SXNGH* 
This is not a half hour discussion.

SHRI JYOTIRMOY BOSU: I am
absolutely on the Kothari Commis
sions recommendations. You want to 
oppose teachers. It is a shame on 
you.

Then there is a recommendation 
with regard to grant of civic rights, 
trade union rights and so on. The 
Commission clearly says—this will 
Interest you—

“The code of conduct and discip
line and rules applicable to teachers 
in government service and those ex
tended to local authorities’ services 
as well are the same for other gov
ernment servants. There is no 
reason why this should be so. Each 
profession should have a separate 
code of conduct. Moreover, the exist
ing conduct and discipline rules 
were mainly framed under a foreign 
regime when control of the politi
cal views of teachers was a major 
objective of official policy” .
I want to know from the hon. 

Minister his comments on the same. 
This disparity in pay and this posting 
at places 20 miles away are contra
dictory to, and against the recommen
dations of the Kothari Commission. I 
want to know from the Central Gov
ernment their comments on this. 
They cannot absolve themselves by 
saything that edncatton is a State 
subject. What are his reactions on 
the points that I have made out just 
now?

In Haryana, the total salary of a 
primary teacher is Be. 427; th Hima
chal Pradesh, Rs. 44$; in Punjab— it 
is the highest—-Ra. 490. We are 
proud at this. Then, fot the trained 
graduate teacher, It is Rs. 575 in 
Haryana;.
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MR. SPEAKER: You are making a 
speech; this is not a debate. Ask 
your question.

SHRI JYOTIRMOY BOSU: I am
talking about party. I have put 
about four to live questions to which 
I want the Minister should give 
specific comments. I have quoted 
from the Kothari Commission report, 
wherein they have made specific re
commendations which are being vio
lated by the Haryana Government. 
What steps does the Minister propose 
to take, in respect of this adamant 
attitude, the obstinate attitude, jfor 
which the Chief Minister is famous. 
We want to know what he proposes 
to do, especially when education in 
Haryana State has come to a stand
still. 10,000 teachers are on strike.

PROP. S. NURUL HASAN: Sir,
there are two types of issues which 
have been raised. One relates to the 
pay-scales.

SHRI JYOTIRMOY BOSU: Parity.

MR. SPEAKER: Why are you in
terrupting? He has started to reply. 
If you do not want to listen, then it 
is a different matter. You must have 
patience]

PROF. S. NURUL HASAN: There
are two types of comments which the 
hon. Member has made. The first 
relates to the question of pay-scales 
of teachers with which this short 
notice question is connected. The 
other is with regard to other matters 
which are not directly related to 
the question of which notice was 
giveh to me. Therefore, I would not 
make any comment on the other mat
ters. In regard to the other matters. 
I would like to seek your guidance. 
My understanding of the Constitution 
is that we can forward to the State 
the recommendations of the expert 
body. We have generally approved 
of these recommendations, but for the 
implementation and acceptance of 
them, the proper authority is the

State Government. I do not know if 
I have any authority. I shall be 
grateful if I am given light and gui
dance in this matter if I have any 
authority to force any State Govern
ment to take action which, in its own 
opinion and judgement, it should 
take.

SHRI JYOTIRMOY BOSU: So,
was publication alone your duty, and 
not implementation of the recom
mendations? Tell us kindly; do you 
mean to say that only the publication 
of the report was your duty and not 
the implementation? There is a spe
cific recommedation on parity. Why 
should there be this disparity among 
the neighbouring States of Punjab, 
Himachal Pradesh and the Union 
territory of Delhi? I want to know.

MR. SPEAKER: I have no objec
tion to the Minister replying. But 
kindly sit down, Mr. Bosu. (Interrup
tion) I request everybody to sit 
down.

SHRI JYOTIRMOY BOSU: Main
tenance of parity is one of the speci
fic recommendations of the Kothari 
Commission. I have quoted from the 
Kothari Commission report.

t o t r wra srrsr
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SHRI JYOTIRMOY BOSU: I have
cited the Kothari Commission Report. 
Let him give us his comments.

MR. SPEAKER: I have no objec
tion. I have asked the Minister to 
reply

SHRI JYOTIRMOY BOSU: In one 
State, education has come to a stand
still. 10,000 teachers are on strike. 
(Interruption) I seek your protection 
and guidance in this matter.

MR. SPEAKER: Every projection
is there. Please sit down.
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SHRI BHAGWAT JHA AZAD: The 
Minister has raised an important 
question on which we want to have 
your opinion. Is it for the Minister 
in the Union Government only to for
ward the report’  Is it not a fact that 
under the Constitution quality control 
and co-ordination is the subject for 
the Central Government’  Is it 
-enough for the Central Government 
to set up a commission or a parlia
mentary committee? All the Chief 
Ministers in the National Development 
Council lay down a policy and ask 
the State Governments to implement 
a pay scale which is beyond their 
financial capacity? If that is so what 
should be done? We want a reply 
on that.

MR SPEAKER: The Minister has
been asked as to what is the sonsti- 
tutional position? I am not going to 
enter into that; I do not know what 
is the constitutional position. But I 
think once the recommendations of 
the Commission are sent to the States, 
at least the Centre can enquire from 
time to time how much they have 
implemented. It is not a question of 
Constitution or any other thing. The 
Centre can enquire how far they
have gone into that. No more . . .
<Interruptions).
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SHRI AMRIT NAHATA: In view
of the utter helplessness expressed 
by the Union Education Minister and 
in view of the need to introduce an 
element of uniformity in educational 
standards all over the country and 
also in the living and working condi
tions of the teachers all over the 
country, will the bon. Minister come 
forward before this Parliament with 
a proposal to shift education subject 
from the State list to the Concurrent 
List?

PROF. S. NURUL HASAN. Gov
ernment has no such proposal under 
consideration.

SHRI H, N. MUKERJEE: May I
know, how is it that the inspite of 
the same party running the Central 
Government as well as the Govern
ment in Haryana the decision of the 
Central Government regarding the 
desirability of the implementation of 
the Kothari Commission in respect of 
so many matters is not being imple
mented in Haryana and the Govern
ment chooses to express its inability 
to do anything about it? This is 
extremity paradoxical; I would like 
to have an explanation.

PROF. S. NURUL HASAN: The
hon. Member is on very friendly terms 
with the leaders of my party. This is 
a question which should be directed 
to them. I dan only exercise the 
authority which I hrve under the 
Constitution.
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SHRI SHYAMNANDAN MISHRA: 
What is the total amount involved in 
implementing the fecommendations 
of the Kothari Commission, so, far as 
the State of Haryana is concerned? 
May I know whether the State Gov
ernment of Haryana lacks the entire 
amount involved in implementing the 
recommendations? Then the question 
naturally arises whether this matter 
has been referred to the Finance 
Commission, which ig currently con

sidering the state of finances of the 
country and the amount of resources 
that would be devolving on the 
States

PROF S NURUL HASAN: In
regard to the matters referred to the 
Finance Commission, I would request 
my hon friend to put this question to 
the Finance Minister. He may be 
able to throw some light on it. I at 
least do not know what are the 
matters which have been referred to 
the Finance Commission Then, as 
regards the financial impact of the 
implementation of the Kothari Com
mission recommendations, I have not 
made any calculation with regard to 
all the States of the country

SHRI SHYAMNANDAN MISHRA:
I am not asking for the entire coun
try but for the State of Haryana. If 
the Minister has not come prepared 
with that information, he is not res
pectful to the House

SHRI BHAGWAT JHA AZAD: 
The policy statement high-lighting 
the importance of the teachers' lot 
and the pay scales was laid down 
after consulting the Education Minis
ters of the State Governments, not 
once or twice but thrice, and after a 
Committee of this House went into 
this question, * Do the Government 
feel that many of the State Govern
ments, excepting perhaps that of 
Punjab and Haryana, are not in a 
position financially to implement the 
recommendations of the Kothari 
Commission? In that case, do the 
government propose to come forward 
to supplement the finances of the 
State Governments jn implementing 
these recommendations, if necessary 
giving the entirp money from the 
kitty of the Union Government but 
toyin* it for the Implementation of 
these recommendations?

PROF. & NURUL HASAN: I am 
not in a position to answer this ques
tion off hand. But it would still be
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for the State Governments to make 
a specific request to the Union Gov
ernment if any financial assistance is 
needed to implement a particular 
recommendation of a Commission ap
pointed by the Union Government. I 
have no doubt that any such request 
will receive the most earnest conside
ration of the Union Government, 
subject to the ways and means posi
tion of the Union Government, and a 
proper decision would be taken after 
taking into account the various pre
cedents.

SHRI S. M. BANERJEE: The
whole trouble of Haryana teachers’ 
strike arose out of either non-imple
mentation or partial implementation 
of the various recommendations of the 
Kothari Commission. Now, Haryana 
teachers met the Prime Minister yes
terday— it has come out in the news
papers today. I would like to know 
from the hon. Minister whether the 
Prime Minister has given any assu
rance or she has promised to look into 
the matter and, on the basis of that, 
whether this matter will be taken up 
with the Chief Minister of Haryana 
and settled once and for all.

PROF. S. NURUL HASAN: This is 
a question which the Prime Minister 
trill be in a better position to answer.

SHRI S. M. BANERJEE: Sir, the
whole trouble arose out of the non
implementation or partial implemen
tation of the various recommenda
tions of the Kothari Commission. 
They met the Prime Minister yester
day. I want to know from the hon. 
Minister whether the Prime Minister 
has given any promise and, if so, 
whether the hon. Minister will take a 
directive from the Prime Minister to 
ask the Chief Minister of Haryana to 
implement the recommendations of 
the Kothari Commission. Will he 
contact the Prime Minister?

MR. SPEAKER: Have you got a
clear-cut answer to that?

PROF. S. NURUL HASAN: No,
Sir, not to my knowledge.
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PHOF. S. NURUL HASAN: I
would have oeictainly obtained the 
legal opinion if there had been any 
matter of doubt. “Education” Is 
squarely in the State List and the 
Union Government, in my opinion, 
must respect the authority of the 
State Government. The only chance 
of having a national policy accepted 
by the country is that there should 
be voluntary consultations and volun
tary decisions to implement the 
national policy. The moment I give 
an impression to any of my collea
gues, the Education Ministers of
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State Governments, “If you do not 
do this, we shall issue a directive” , 
then there is no possibility, under 
our Constitution, of having any uni
formity of national policy. Therefore, 
my policy has always been to hold 
consultations, to hold discussions, 
making it clear that the Central Gov
ernment fully respects the authority 
of the State Government in respect 
o f educational matters.
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PROF. S. NUEUL HASAN: I have 
already submitted that the purpose 
of the Union Government in appoint
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ing the Education Commission was to 
review the total national situation m 
regard to education and to make 
recommendations. Those recommen
dations, I think, have been good 
recommendations. The House has 
considered those recommendations, 
and on the basis of that, the National 
Policy Resolution on Education was 
adopted.

It is a fact that many of the 
changes that have been introduced 
in the various States of our country 
have been deeply influenced by the 
recommendations of the Kothan 
Commission. I would, therefore, 
most respectfully submit that the 
Kothari Commission's report has al
ready and has been continuously in
fluencing the thinking of the various 
State Governments.

As regards the other matter, I 
would gain venture to repeat what I 
have said that I would like to know 
what authority do I have to issue a 
directive.

As regards consultations, I would 
further like to submit that consulta
tions between the Union Government 
and a State Government in regard to 
a matter which is exclusively in the 
State last, can only be meaningful if 
these consultations are kept confiden
tial and not used for various political 
purposes. Then they are likely to 
be rtnore fruitful.. *. (Interruptions).
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t, ŝrcrOTsn̂ rRr urrq* ^TcT  ̂

*fltfsr®r f%
n $t,

cfirnr f*rerfT?f *n3Y r̂nr tfk  srcr

T O f  §t ?it ^

*nrc t w  cTT̂  *PT
^ ^ rn T T ^ fk ^ r^ t f im fW t  v t  w r -
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SHKI PlLOO MODY: The Minister 
wag trying to make out fhat ^ie 
recommendations o f the Kotfcftri Com
mission cannot he implemented be* 
cause the implementation is hi the 
hands of the^Statos. I assume that 
when a Commissioa like Hhfa to
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appointed, it is in keeping with the 
policy of the Government to find out 
through the Commission of inquiry 
the facts and its conclusions

It is also the policy of the ruling 
party that that should be implemented 
In the State elections they appealed 
foi votes in the name of stability, in 
the name of unity and pursuing poli
cies and so on, and, they have got 
those Governments now The Central 
Government and those of the States 
being of the same party I see no rea
son why the Centre which can send 
Chief Ministers, dismiss Ministers etc 
cannot implement the Kothari Com
mission’s rtpoit

PROF S NURUL HASAN I 
think I have already answered this 
question It is virtually the same as 
the question put by Prof Mukerjee
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PROF S NURUL HASAN Each 
State Government formulates its own 
proposals and submit them to Plann
ing Commission and Planning Com 
mission takes overall view of the 
matter If they feel that additional 
financial assistance is needed, they 
can always say so I do not have any 
outstanding proposal from Haryana 
that they wanted such and such 
amount of central assistance I am 
therefore unable to make a final 
statement

I shall answer the other question 
also, I have already submitted to the 
House that the consultations between 
the State Governments aftd the Union 
Government should not be made pub
lic Otherwise, the State Government 
can justifiably take the view that the 
Union Government is interfering m a 
matter which is squarely in the State 
list It is only on this basis that con
sultation can always take place and 
consultations have been held, and our 
views are known to the Government 
of each State m this matter 

»
MR SPEAKER* Now, Shri P G 

Mavalankar

IS 56 hrs.

[Mr Depttty-Speaker in the Cfcair]
MR DJ1PUTY-SP1AKRR- in ter

ruptions). Let Totm, Members listen to 
me kindly. I am trying to regulate 
the proceedings, I am not trying to
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shut out anybody, I think we have 
taken one hour on this question 
already. I am not trying to shut out 
anybody, as I have said already, but 
I think that it is necessary that we 
should put a time-limit to this. If 
some Members want to ask ques
tions----

SHRI PILOO MODY: One more hour-
MR. DEPUTY-SPEAKER: I do

not mind. Let the House decide. I 
am functioning here by the authority 
of the House. If the House is so 
responsible or irresponsible, I do not 
want to say, if the House wants to 
devote another one hour to this----

SHRI ATAL BIHARI VAJPAYEE: 
By implication you are saying----

MR. DEPUTY-SPEAKER: I am
not saying responsible or irrespon
sible. It is up to the House to decide. 
If the House decides that another one 
hour is justified for this question or 
another two hours are justified for 
this question, let it do so, and 1 
would run the House accordingly. 
But let us be realistic. We have 
taken one hour already. Should we 
devote another ten minutes or fifteen 
minutes to this question? There 
should be some limit to it. Let us 
fix the time-limit Let it be ten 
minutes or fifteen minutes. Why can 
the House not take a simple decision 
like that? I shall accept fifteen 
minutes; but let us put a titme-limit.

SHRI BHOGENDRA JHA: Fifteen 
minutes will not do___

MR. DEPUTY SPEAKER: Order,
please: Let me complete what I was 
going to say___

SHRI BHOGENDRA JHA: You
are Asking for our opinion. Am I not 
entitled to give my opinion? Other
wise, why do you ask for our opinion? 
You may decide it yourself.

MR. DEPUTY-SPEAKER: I am
only saying that there should be a 
realistic time-limit. That is all.

SHRI BHOGENDRA JHA: Fifteen
minutes will not do, because one 
Member may speak for fifteen minu
tes. You should stop speeches and 
permit only questions by Members. 
Otherwise, one Member may himself 
speak for ten or fifteen minutes......

MR. DEPUTY-SPEAKER: I agree
with Shri Bhogendra Jha that only 
questions can be asked. That is the 
first point.

Secondly, I am in a difficulty, be
cause I have come in the midst of 
the question, I do not know which 
Member has asked a question and 
which Member has not. I would 
leave this to the responsibility of the 
Members.

SHRI PILOO MODY: You are 
putting the House on its honour.

MR. DEPUTY-SPEAKER: Those
who have asked questions will kind
ly exercise self-restraint by not elbow 
out others for getting the opportunity.

Mr. Sharma.
SHRI P. G. MAVALANKAR: On a 

point of order.
MR. DEPUTY SPEAKER: 1

will be coming to you (Interrup
tions). How can I follow when so 
many members speak?

SHRI P. G. MAVALANKAR: I
was on my legs.

MR. DEPUTY-SPEAKER: All
right You see how difficult it is for 
the Chair even to follow what you 
are saying, H you had told me very 
simply that you were on your legs, I 
would have allowed you to continue. 
Instead of that, you are being sup
ported by 10 other members. This 
makes it so confusing. I want you to 
say, not 10 other members.
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SHRI P. 6 . MAVALANKAR: What 
can I do? With all respect, if other 
members get up, how can I help it? 
I was already holding the floor when 
you took the Chair.

MR. DEPUTY-SPEAKER: Ask the 
question.

SHRI P. G. MAVALANKAR: Be
fore you took the Chair, I was saying 
that quite frankly the Minister has 
given not only distressing but very 
angering replies The whole difficulty 
is___

MR. DEPUTY-SPEAKER: We
have agreed that there should be no 
speech.

SHRI P. G MAVALANKAR: I am 
coming to the question. My point is 
that the Minister's reply is not only 
distressing but delightfully and dis
tressingly vague I cannot under
stand-----

MR. DEPUTY-SPEAKER: Ques
tion?

SHRI P. G. MAVALANKAR: All
the previous speakers have spoken for
5 and 7 minutes. My question is this. 
Is it not fair to expect that this coun
try has a Minister of Education who 
is a full member of the Cabinet? I 
cannot understand it when the Minis
ter of Education comes here and says 
that he is helpless in this regard and 
that. If he says, a‘s he said a little 
while ago, that letters have been sent 
to State Governments, without the 
supporting strength of Union Finances, 
what is the good of sending these re
commendations? If one of his distin
guished predecessors appointed the 
Kothari Commission, was it merely 
with a view to having a few more 
pious desires and wishes on the part 
of the Government? Teachers here 
and all over the country are in a very 
distressing situation. It is no use 
having repeated speeches from Gov
ernment sftyiftg that teachers are the 
centra of everything and they would

be looked after. Will the Minister o f 
Education, instead of getting guidance 
from the Chair, which he was trying 
to do before you took the Chair, seek 
guidance from his own colleagues to 
make the Minister of Education a 
full-fledged Cabinet Minister?

Secondly there is no point in say
ing that Government is helpless. 
After all the majority of State Gov
ernments. . . .

MR. DEPUTY-SPEAKER: Order,
order. I must shut it now.

SHRI JP. G. MAVALANKAR: 
There is no point in saying that he is 
helpless. After all, in the majority of 
States, his party is in power, and a 
good number of Chief Ministers are 
nominated by the Prime Minister. 
This is a nominated democracy {In
terruptions). Of course, it is a nomi
nated democracy.

PROF. S. NURUL HASAN: If the 
Constitution leaves me open to the 
charge of helplessness, I would much 
rather act in accordance with the 
Constitution than please somebody and 
say ‘Oh, what a' powerful follow I 
am'. The powers of Government 
derive from the Constitution.

MR DEPUTY-SPEAKER: Order, 
order. (Interruption).

SHRI PILOO MODY: The Cons
titution has rendered him helpless.

PROF. S. NURUL HASAN. This 
adjective is with due respect, not 
quite relevant to the question which 
has been asked.

SHRI S. B. GIRI rose—
MR. DEPUTY-SPEAKER: Please 

sit down, Mr. Giri.
PROF. S. NURUL HASAN: The

question is one of seeking Information 
as to which States have Implemented 
the recommendations of the Kothari
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Commission in respect of the pay- 
scales of school teachers.

SHRI JYOTIRMOY BOSU: Parity.
PROP. S. NURUL HASAN? That

information has been supplied to the 
hon. Members. I would deeply re
gret if any Minister of the Central 
Government were to ignore the Cons
titution and start issuing directives 
where the Constitution does not give 
him the authority to issue the direc- 
titves.

MR. DEPUTY-SPEAKER: Mr. A.
P. Sharma.

SHRI A. P. SHARMA: Sir, this
Kothari Commission was appointed 
by the Central Government, and the 
Central Government desires and also 
advises—

SHRI JYOTIRMOY BOSU: I ob
ject to this; no speeches should be 
made.

MR. DEPUTY-SPEAKER: Only
questions.

SHRI A. P. SHARMA: My ques
tion is this. Since the Kothari Com
mission has been appointed by the 
Central Government, and since the 
Central Government desires or has 
advised the State Governments to im
plement the recommendations of the 
Kothari Commission, I want to know 
if a particular State or some States 
do not implement the recommenda
tions of the Kothari Commission, 
what steps the Central Government 
propose to take for the implementa
tion of those recommendations.

PROF. S. NURUL HASAN: The 
only Constitutionally correct procedure 
for the Central Government would be 
to hold consultations. Those consul
tations have been going on and will 
go on in respect of all measures for 
educational reform.

SHRI MADHURYYA HALDAR: 
For the last one h w t h e  Education 
Minister has been saying that he is
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constitutionally helpless and he is 
holding discussions with the State 
Governments to implement the Ko
thari Commission's recommendations. 
I want to know from the Minister 
whether any State Government has 
asked for more allocation of funds for 
implementing the Kothari (Commis
sion’s recommendations in toto and, if 
so, the details thereof.

PROF. S. NURUL HASAN: Some 
State Governments have asked for the 
assistance of the Central Government 
in order to implement the various 
measures of reform. In some cases 
the Central Government has been able 
to provide assistance and in some 
other cases the matter is under consi
deration.
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PROF. S. NURUL HASAN: The
entire question of changes in the educa. 
tional system has been recently dis
cussed in September 1972 by the 
Central Advisory Board which indudes 
all the State Education Ministers. Now, 
the Kothari Commission, 1 may res
pectfully submit, does not refer only 
to pay scale*; it hag made voluminous 
recommendations which cover all a* 
Pects of education. Now that we have 

given some in4teation of the 
amount available, t  propose to invite 
the 9^ndiAg committee of the Central 

Education to go 
Into connected with
educational reforms. I also hope that 
soon after, holding that meeting of the 
stfeidtafc; <6Qf£ttmlttcie, it Kirill be possible 
m  <*f the
Central Advisory Board and then place 
all the problems which ari so vital la
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our .etfucatidrial life. Mr. Deputy, 
Speaker, fefefore you occupied the Chair, 
I quoted from the national policy re
solution oil education. That is the 
policy which has been approved by the 
House and which the Central Govern
ment considers to be the correct policy. 
We shrill certatoly try to bring our 
views in the matter to the notice of 
the' Central Advisory Board and try to 
persuade them to give their support 
for the implementation of the national 
policy resolution" on education.

MR. DEPUTY-SPiEiAKER: If ques
tions are short and answers are short 
too, we shall be able to dispose of this 
questioh.

SHRI VASANT SATHE: In view of 
the fact that the hon. Minister is so 
anxious about the constitutional pro
vision and is trying to persuade the 
Ministers by consultation, mutual dis
cussion. will he kindly let us know how 
long he hopes to take to persuade the 
Minister of the Haryana State and 
succeed in persuading Shri Bansi Lai? 
fill he succeeds in persuading than 
about Kothari Commission’s recom
mendations, will he stop thinking of 
other ideas of new reforms in educa
tion which wifl need further persua
sion? Will you do one thing at a time 
and how long?

PROF. S. NURUL HASAN: I am not 
in a position to give a time-limit to the 
House. Secondly* educational restruc
ture; is an entire package which cer
tainly includes the terms and condi
tions and status of teacher .̂

MR. DEPUTY-SPEAKER: I said I 
am not going to shut out anybody, but 
still we have to follow a certain norm. 
Previously it tised to be thfe practice— 
it is the practice even now -feat when 
one br two members from a particular 
group or party have asked questiona, 
we thinfe that should besuffldent But 
h&e it seems; ev*fcybody wants to ask 
a question.

SHRI BHOGEjK?RA SSA t Within 
thtlirnltatioas frovided ’by the Consti
tution and from the restrum of this
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House, is the minister committing the 
Government of India today that the 
Government wants that every State 
Government should attempt to speedily 
implement the recommendations of the 
Kothari Commission and whether the 
Central Government wants that the 
Government of Haryana also should 
resort to the path of negotiation and 
not repression and to the farthest pos
sible extent attempt to meet the 
demands of the teachers?

PROF. S. NURUL HASAN: The
Central Government would certainly be 
happy if all the States are a’Sfle to 
implement the recommendations of the 
Kothari Commission not only in respect 
of pay scales of teachers but also In 
many other respects. So far as the 
other questions are concerned, they do 
not concern me.

SHRI a  V. NAIK: In view of the 
fact that the disparities in the incomes 
of Centre and State Services are at the 
root of this entire conflict of Haryana 
teachers' strike and their demonstra
tion—the Government of India postman 
in some States earns twice as much as 
the primary teacher—what is the min
ister going to do in the face of the 
Central Pay Commission which will 
further hike the emoluments of the 
Central Services’ vfs-a-vis the teachers 
and other State services who are the 
most ill-treated?

PROF. S. NURUL HASAN: I hope 
the hon. member does not want me to 
ensure that the Central Government 
employees do not get a rise in thefr 
emoluments when the situation 
demands it.

SHRI S. B. GIRI: The Haryana 
teachers are agitating only for the 
implementation of the Kothari Com* 
mission recommendations. Is it not 
the responsibility of the Central Gov
ernment to see that the recommenda
tions of this Commission are effective
ly implemented by the State tJovern- 
ments? If they are not implemented, 
is it not the responsibility of the'Edu
cation Ministry and the Government of 
India to give a directive to the

Haryana Government to implement 
them?

MR. DEPUTY-SPEAKER: This quea- 
tion has been asked and answered 
many times.

SHRI S. B. GIRI: If any State Gov
ernment does not implement the wishes 
of the Central Government, what action 
do the government propose to take?

PROF. S. NURUL HASAN: I have 
answered this question many times.

* n r m : vrcftrwT 
5TcT qre fcren

spT ^  fsRT 
| er ^ ftrer % 

w<vt< 
farct ^ fV $?gr *tfr$ ^  srnr 
fare % yferft qnfotw

fkvcvrfkcqr ^ sitft iw
^  t t o t  ar̂ rr wx %

«Frm
?

MR. DEPUTY-SPEAKER: He has
answered that question.

SHRI M. KALYANASUNDARAM: 
The assurance of the hon. Minister 
regarding the comprehensive review of 
the educational policy is irrelevant, so 
far as this question is concerned. This 
question relates to the implementation 
of the recommendations of the Kothari 
Commission regarding pay scales in 
several States. The agitated teachers 
are courting arrest not only in Haryana 
but in many other States. In Tamil 
Nadu 2,000 teachers are in jail. WDl 
he get in touch with the Tamil Nadu 
Government and Arid a solutiorTfor the 
agitation going on there regarding the 
implementation of the pay scales?

PROF. S. NURUL HASAN; This 
matter has not yet been broujflit to w ?  
notice it.
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SHRI M. KALYANASUNDARAM: 
Sir, this has been going on .. . .

MR DEPUTY-SPEAKER: Now that 
it has been brought- to his notice, he 
will look into it.

^  TRW?! fW T  5  fWT f t  

^ TT* ^TT WrTT g
f*F tsnffR i ^rfsqr^qi

wmi fatT smfhr ^  sfrtsrft wrrt’T 
3ft Wt3pr strrsf̂ r ®Pt sflr tt^t 
STTTTTt *P^TT TT̂ T * R W
% *rrf«r̂

|  m . ( a w m )

fr fa  f w t  % srszrmft 

OT T̂̂ FT ^PT-sqrft tflt sftt TFT 
spft 3tTT STSftT n 5̂ftf?raR3T Ŝ cTT̂
I f  sT^rmft $  ^5ft <rrrf

f̂t % JT6JPF«T?IT T̂T%

’3F?T *rt W>TT?TT I rft

wtzrt f w f a w r  wit’T fnw

i faRrf fk*m  % w t  

^fTFr wft *r*rn<r 
f̂ttftt sftr Jfiwr snw*r M t o r  

cf?T IRT crtiRT TRT̂ rsftrr f?FIW W?ft 

fVSTTST ®Ft P l 1̂  P̂T SRTc*T
^  ?

MR DEPUTY-SPEAKER We are 
not concerned with the strike ot the 
electrical engineers.

•ff vm  r m  w n  * ^ ts*w  

% ftwrvt <ft m m  ?̂r—aerrfr 

fferr arc 11  ^ r c  sr%»r % ftrercf *r 

fit 11 *  %**r *Tf 'jwrr

^ ? tt j  fa  «rnfr«T ^

*r ^ P R  *T fa?HT t o  Snfr ffTT ? 

aRT 9V  d,H<!bl fijTli fT̂T d*t> 5T?TC 

*t f%?nr far f  m  srft: 3*r % ̂  ^ 
w t s ttt  to£i?h ft qft »rf 

« ft? ■sttst *rt in q w ?rr

^TTf^ ? *V

PROF S NURUL HASAN I am 
totally unable to comprehend the pur
port ot the question of the hon. 
Member Because the State Govern
ments did want to gef expert advice, 
the Central Government appointed a 
high-powered Commission to give its 
views on various problems The State 
Governments have been influenced, as
I said, several times by the recom
mendations of the Kothari Commission, 
including in the matter of pay scales 
of the teachers.

«ft srmaft *nf : 3»rrtarer * $ m

"iTFHT |p f®P ®h 161̂ 1

f»rmf»*r v t o t  % ^ m r  

gpr^TT vt f w f t  sRmrftr «pt JRT?fV 
qrt»ft ?

PROF S NURUL HASAN I do not 
have the information.

SHRI P M MEHTA: Will the hon. 
Minister be pleased to tell us what 
efforts have been made by the hon. 
Minister to persuade the Chief Minister 
of the Haryana State Government, 
Shri Bansi Lai, about this matter and 
whether the Central Government is 
considering any proposition to solve 
the difficulties of the State Govern
ment’

PROF. S. NURUL HASAN I have 
been holding consultations with the 
Education Minister of Haryana.
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